FORM A

PUBLIC ANNOUNCEMENT )
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF CNS FASHION RETAIL
PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

CNS FASHION RETAIL
PRIVATE LIMITED

2. | Date of incorporation of corporate debtor 9" December , 2016
3. | Authority under which corporate debtor is | RoC-Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U18104DL2016PTC309024
Identification No. of corporate debtor
5. | Address of the registered office and principal | JA 0911 PLOT NO 10 DDA
office (if any) of corporate debtor ‘DISTRICT CENTRE JASOLA
NEW DELHI-110020
6. | Insolvency commencement date in respect of | 20™ January , 2023(order copy
corporate debtor received on 3" February , 2023)
7. | Estimated date of closure of insolvency resolution 19™ July, 2023
process
8. | Name and registration number of the insolvency | PRABHJIT SINGH SONI
professional acting as interim resolution | Registration Number: IBBI/IPA-
professional 003/IP-N00377-C01/2017-
2018/10143
9. | Address and e-mail of the interim resolution | GG-1 / 144C , Near PVR Cinema
professional, as registered with the Board Vikas Puri New Delhi 110018
Email Id:
| psgurleensoni@gmail.com
10. | Address and e-mail to be used for correspondence | GG-1 / 144C , Near PVR Cinema
with the interim resolution professional Vikas Puri New Delhi 110018
’ Email Id: cirpcns@gmail.com
11. | Last date for submission of claims 17" February , 2023
12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorised Representative of creditors in a
class (Three names for each class) \
14. (a) Relevant Forms and Web link:

(b) Details of authorized representatives
are available at:

https://ibbi.gov.in/home/downloads

N.A.




Notice is hereby given that the National Company Law Tribunal , New Delhi , Bench II has
ordered the commencement of a corporate insolvency resolution process of the CNS Fashion
Retail Private Limited on 20th January , 2023.(Copy of order received on 3rd February ,

2023).

The creditors of CNS Fashions Retail Private Limited, are hereby called upon to submit their
claims with proof on or before 17th February , 2023 to the Interim Resolution Professional
at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

AL AT

PRABHJIT SINGH SONI
IBBI/IPA-003/IP-N00377-C01/2017-2018/10143
Dated 3" February , 2023
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“gmy CAN FIN HOMES LTD.

- DP-11, Ist Floor, Local, Shopping Complex, Above Canara Bank,|
(chrr:frm@mumln% Pitampura, Delhi-110 034 Ph.: 011-41761717

e ] Mob.: 7625079150 Email: pitamp fink
S ieieay CIN:L85110KA198PLC008699

[See Rule 8(1)] POSSESSION NOTICE (For Immovable Proprty)

The undersigned being the Authorised Officer of Can: Fin Homes Ltd. under the
Securifisation and Reconstruction of Financial Assets and Enforcement of Security Interest |
Act, 2002 and in exercise of powers under the said Act and Security Interest (Enforcement)
Rules, 2002 issued a demand notice dated 01.08.2022 calling upon the Borrowers-
(1) Mrs. Rekha Rani w/o Mr. Rajesh Kumar (2) Mr. Rajesh Kumar'S/o Mr.Tika Ram|
presently residing at Plot No-1/3142, Upper Ground Floor, Khasra No-609, Ram Nagar
Extension, Shahdara, Delhi-110051 and to repay the amount mentioned in the notice being
Rs. 12,78,143/- (Rupees Twelve Lakhs Seventy Eight Thousand One Hundred Forty
Three only) and Rs. 4,74,021/- (Rupees Four Lakhs Seventy Four Thousand Twenty
One) interest and other incidental charges from 01/08/2022 o till date of final payment
within 60 days from the date of receipt of the said notice.
The Borrowers having failed to repay the amount, Notice is hereby given to the borrowers
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred under section 13(4) of the said Act
read with rule 8 of the said rules on this 30.01.2023.
The Borrower in particular and the public in General is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Can Fin
Homes Ltd. (CFHL) foranamountof Rs. 12,78,143/- (Rupees Twelve Lakhs Seventy Eight
Thousand One Hundred Forty Three only) and Rs.4,74,021/- (Rupees Four Lakhs Seventy
Four Thousand Twenty One) and further interest, and other incidental charges thereon.
SCHEDULE OF THE MORTGAGED PROPERTY

All that piece and parcel of the residential Property bearing Plot No-1/3142,Upper Ground
Floor, Khasra No-609, Ram Nagar Extension, Shahdara, Delhi-110051
The boundaries of the property are as under:

com

North: OTHER PROPERTY - East: OTHER PROPERTY
South: 15 Ft. Wide Road West: 15 Ft. Wide Road
Date: 03.02.2023 Sd/-
Place: Pitampura, Delhi Authorized Officer, Can Fin Homes Ltd.
FORM A i
PUBLIC ANNOUNCEMENT

[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Iisolvency Resolution Process for Corporate Persons) Regulations, 2016]

| BoAttdg et~ <

Haryana-12!
Act in the following

b | el i Abdod e

loan accounts/prospect

1 S TIRSRTIN) VUHIGEVIEIALV IV (TTaTy ariy grancn
1 ‘under the Securitisation and Reconstruction of Flnano'izl.‘kssets and En
Wheréas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following

nos. with a right to sell the same on "AS IS WH

IIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provid
Borrower(s] I [~ pomand Notice | Description of the T
c%-ﬂoag:\{loer(r{is))l Wate:and Amount Imnovagfoa property/ | nm of Possession ,
1. Mr. Vikas 21-May-2022 - | Al that part and parcel 19-Nov-2022
' Saxena . of the property bearing
2. Mrs. Sandhya | - Rs.16,61,655/- Prop. No.Flat B-1204, |  Total Outstanding
Kumari (Rupees Sixteen Lakh Ian raprqsths%bl\sreg As On Date
Sixty One Thousand ! q.
hoapieiNo. | o Fifty | Carpet Area and 745 | 30-an-2023
772901& Five Only) Sq.Ft. Super Built-UP Rs.20,81,672/-
940903) Awas  Yojna Jawali | (Rupees Twenty Lakh |-
Bid Increase Amount | Gaon, lvbog, One
3 Py i
Rs. 25000 | Ghaziabad, 201010, | Hurehesd Soventy
(Rupees Twenty Five | National ~  Capital Two Only)
Thousand Only) | Region, India

RTGS/NE

Mode of l;_alymont:- All payment shall be made by demand draft in favour of "IIFL Hol
The accounts details are as follows: a) Name of the Account:- IIFL Hoi

Chartered Bank, c) Account No:-9902879 followed by Loan Number, d) IFSC Code:-St

Bank, 90 M.G. Road, Fort, Mumbai-400001

balance 75% of the bid amount within 15 da
prescribed mode of payment.
4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dt
land and all other incidental costs, charges including all taxes and rates outgoings relating to
5. Bidders are advised to go through the website https: //bankeauctions.com and https://www.ifl.
and conditions of auction sale & auction application form before submitting their Bids for taki
6. For details, help procedure and online training on e-auction - prospective bidder
support@bankeauctions.com, Support Helpline Numbers:@7291981124/25/26.
7. For any query related to Property details, Inspection of Property and Online bid etc. call IIFL
hrs between Monday to Friday or write to email:- auction.hi@iifl.com.
8. Notice is hereby given to above said borrowers to collect the household articles, which were
possession within 7 days, otherwise IIFL-HFL shall not be responsible for any loss of propert
9. Further the notice is hereby given to the Borrowerls, that in case they fail to collect the above
10. In case of default in payment at any stage by the successful bidder / auction purchaser within
the amount already paid will be forfeited (including EMD) and the property will be again put t
1. AQ reserves the rights to postpone/cancel or vary the terms and condition of tender/auction v
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

TERMS AND CONDITION:
1. For participating in e-auction, Intending bidders required to register their details with the
advance and has to create the login account, login ID and password. Intending bidders have |
- ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch (
2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid
utes of the closing time of the auction, the closing time will automatically get extended for 5 (
3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24
ys from the date of confirmation of sale by the s

The Borrower are hereby notified to pay the sum as mentioned above along with upto date
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be

10, Address and e-mail to be used for GG-1/144C , Near PVR Cinema Vikas Puri
correspondence with the Interim New Delhi-110018.
Resolution Professional E-mail: cipcns@gmail.com

11.| Last date for submission of claims 17th February, 2023

ar « o Place:- Ghazlabad
OR 1 ; ON O DITO . Date: 04-Feb-2023
A ON RETAIL PRIVA . :
RELEVANT PARTICULAR R e O S e O
1.|Name of Corporate Debtor CNS FASHION RETAIL PRIVATE LIMITED ;lo:d N%::,:Jd&og Vlhasl;,‘ Phau-Ni‘Guﬂrg?on-ﬂﬁoﬁé:I‘?‘ryan;) a‘;‘w Bs?&"ﬁgsa ce a:fd . RPIot No. 301
i ‘ oad, Beside Jaguar Showroom,Mot , New Delhi under the Securitisation econstructio
2. |Date ofincorporation of Corporate Deblor | Sth December, 2016 Act 2002(nerenar"Act), Whereas the Auporzed Ofcer (ACH of IFLLHFL b o e soosamae
3. [Authority under which Corporate Debtor is | RoC-Delhi us 13(23 of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS
incorporated / registered ization oflIFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provid
4,|Corporate Identty No. / Limited Liability | U18104DL2016PTC309024 Borrower(s) | | pemand Notice | Description ofthe T2t orsumpoic
Identification No. of Corporate Debtor «cahﬁw’g';)! Date and Amount '“"g‘:z:md"m' one tyl Possession
5. |Address of the registered office and JA0911 Plot No 10-DDA District Centre Jasola, 1. Mr. Kesh 11-Nov-2022 Al that part and parcel 25-Jan-2023
principal offo (fany) of Corporate Deblor  New Delh-110020 . . ﬁnaAnas Y1 Re 1629638 o propary ety |—— s L
. Insolvency commencement date in 20th January, 2023 (order copy received e ey | mees Sixtean Lakh | S Eoor And T 1t A Y
respect of Corporate Deblor on 31d February, 2023) T e Foor i Rl Rty ||
7. |Estimated date of closure of insolvency | 19th July, 2023 . Hundred Thirty Five |5 hcbaed NI
resaluion pocess Pomiranc | oy |WERSMITSY | Retsdoser
8. Name and Registration number ofthe | PRABHJIT SINGH SONI ss067) . | Bdneresse Amoind | Y. Qu O Gumra e | (::fw;'x‘“" .
insolvency professional acting as Interim | Reg. No.: [BBIIPA-003/IP-N00377-C01/2017-2018/10143 Rs.40,000/- b wan | Lakh Ten Thousan
Resolution Professional i (Rupees Forty | peocef " e | Eight Hundred Sixty
9.|Address & emailof the interim resolution | GG-1/ 144C , Near PVR Cinema Vikas Puri New Thousand Only) | 110052, Delhi Inda. | Seven Oniy)
professional, as registered with the board | Delhi-110018. E-mail: psgurleensoni@gmal com Mode of Payment:- All payment shall be made by demand draft in favour of "IIFL Home f

RTGS/NEFT The accounts details are as follows: a) Name of the Account:- lIFL Home
Chartered Bank, c) Account No:-9902879 followed by Loan Number, d) IFSC Co

12.|Classes of creditors, if any, under clause (b) of| Not Applicable
sub-section (6A) of section 21, ascertained by

the Interim Resolution Professional
13.| Names of insolvency professionals identified| Not Applicable
toactas authorised representative of creditors
inaclass (three names for each class) :
14, (a) Relevant forms available at (a) Web link: https:/fibbi.gov.in/home/downloads
(b) Details of authorized representatives (b) NA.

are available at:

gl,_"\1 ey

Notice is hereby given that the National Company Law Tribunal , New Delhi , Bench Il has ordered the
commencement of a corporate insolvenicy resolution process of the CNS Fashion Retail Private Limited
on 20th January , 2023. (Copy of order received on 3rd February, 2023) .

The creditors of CNS Fashion Retail Private Limited, are hereby calfled upon to submit their claims with
proof on or before 17th February, 2023 to the Interim Resolution Professional at the address mentioned
againstentryNo.10.  ° :

The financial creditors shall submit their cfaims with proof by electronic means only. All other creditors may
submitthe claims with proofin person, by postor by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

PRABHJIT SINGH SONI
Date : 03.02.2023 Interim Resolution Professional, CNS Fashion Retail Private Limited

Place: New Delhi Regd. No..IBBI/IPA-003/IP-N00377-C01/2017-2018/10143)

0200 = O T g

Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001

TERMS AND CONDITION:
1. For participating in e-auction, Intending bidders required to register their details with the Se
d and has to create the login account, login ID and password. Intending bidders have to
ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Ot
2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid In
utes of the closing time of the auction, the closing time will automatically get extended for 5 m
3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 |
balance 75% of the bid amount within 15 days from the date of confirmation of sale by the se
prescribed mode of payment.
. The purchaser has to bear the cess, applicable stamp duty; fees, and any other statutory du
land and all other incidental costs, charges including all taxes and rates outgoings relating to !
. Bidders are advised to go through the website https: //bankeauctions.com and https://wwwifl.ct
and conditions of auction sale & auction application form before submitting their Bills for taking
. For details, help procedure and online training on e-auction prospective bidders
support@bankeauctions.com, Support Helpline Numbers:@7291981124/25/26.
. For any query related to Property details, Inspection of Property and Online bid etc. call IIFL |
hrs between Monday to Friday or write to email:- auction.hl@ifl.com. .
. Notice is hereby given to above said borrowers to collect the household articles,which were Iy
possessionwithin 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property
. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above s
10. In case of default in payment at any stage by the successful bidder / auction purchaser within tt
the amount already paid will be forfeited (including EMD) and the property will be again put to
11, AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction wi
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE
The Borrower are hereby notified to pay the sum as mentioned above along with upto datec

Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be re

Place:- Delhi
Date: 04/02/2023

vt
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